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MEMBER (J)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
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The Learned Representative of the petitioner is present.

The Petitioner has praced on record the Affidavit of service. He has arso praced
on record the Notice of Demand served upon the debtor Company.
The Learned counser has referred a retter through which the debtor has
acknowredged the debt, however, informed that due to paucity of funds he courd
not make the payment.

Last chance granted to the debtor/company to represent the matter and in case
of non-appearance the matter shall be proceeded on merits.
The Petitioner to place on record the name of the IRp.
The Petitioner is directed to inform the Respondent intimating the next date of
hearing. Last chance granted by the court ,o ,.k St* o, *.r,nf 
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Respondent/debtor on or before lg.O1.2olg. A
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NAME OF THE PARTIES: Archit Kausha.l
v/ s.

Ex-Servicemans Multipurpose Services India Pvt. Ltd.

SECTION OF THE COMPANIES ACT: I & BP Code 2016.
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